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 (Mr.  Deputy-Speaker]
 1  had  not  atlowed  it,  you  may  have  reasons
 to  disagree.  Order  please.

 I  have  allowed  him  to  raise  it.  We
 shall  ascertain  from  this  agency.  We  shail
 write  to  these  papers  as  to  what  they  have
 got  to  say.  And,  naturally,  we  shall  come
 back  to  this  House  to  know  what  happens
 after  that.  Why  don’t  you  wait  ?

 SHRI  PILOO  MODY  .  Sir,  |  rise  on  a
 point  of  order.

 MR.  DEPUTY-SPEAKER  :  If  you  have
 a  point  of  order,  I  shall  listen  to  it.  What
 is  your  point  of  order,  Mr  Mody  ?

 SHRI  PILOO  MODY  :  In  raising  the
 privilege  issue  Shri  Nahata  has  alleged  that
 some  other  company  was  responsible  for
 planting  this  deliberate  and  malicious  in-
 formation  mm  a  piess  withoul,  in  any  way,
 producing  any  evidence  to  the  effect.

 Therefore,  I  would  like  to  ask  you  that,
 if  this  evidence  cannot  be  produced  by
 Shri  Nahata,  will  it  there-after  be  a
 privilege  against  him  for  having  raised
 this  matter  and  alleged  that  this  was  printed
 on  behalf  of  somebody  else  ?  (laserrup-
 tions).

 MR.  DEPUTY-SPEAKER  :  Order
 please.  Shri  Mody  thinks  that  Shri  Nahata
 has  committed  a  breach  of  privilege.  If
 you  think  so,  then  nothing  prevents  you
 from  coming  forward  with  ७3  notice  of
 privitege.

 Let  us  not  do  irregular  things.  Now,
 item  No.  4  on  the  Agenda.  Shri  Bosu.

 se eammemmaal
 33.4  ere.

 PUBLIC  ACCOUNTS  COMMITTEE
 Hundred  and  second  and  Hundred  and

 fifth  Reports,

 SHRI  JYOTIRMOY  BOSU  ‘Diamond
 Harbour)  :  I  beg  to  present  the  following
 Repgyrts  of  the  Public  Accounts  Commit-
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 ii)  Hundred  and  second  Report  on
 action  taken  by  Government  on
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 the  recommendations  contained  in
 their  Eighty-fifth  Report  on  posts
 and  Telegraphs.

 (2)  Hundred  and  Fifth  Report  on  ac-
 tion  taken  by  Government  on  the
 recommendations  contained  in
 their  Ninety-fifth  Report  on  Audit
 Reports  on  the  Accounts  of  the
 Indian  Institute  of  Te:tnology,
 New  Delhi  for  the  years
 966.67  to  1970-71.

 neti

 MATTER  UNDER  RULE  377

 Reported  atrocities  committed  by  KPF
 rsonnel  during  recent  disturbances  in

 Bihar

 MR  DEPUTY-SPEAKER  Now,  matter
 under  377.  Shri  Madhu  Limaye.

 शी  थू  लिखबे  (बांका)  उपाध्यक्ष  महोदय,
 मैं  तीन  चार  शोर  पहले  बिहार  गया  था  शौर
 जहां  जहां  गोली  थलों  है  उन  इलाकों  का  मैने
 दौरा  किया  ।  मैं  जल  मे  लोगों  से  मिला  अस्पताल
 में  चायल  लोगो  से  मिला  t  में  इस  वक्त  सिर्फ
 एक  ही  मामला  उठाना  चाहता  g  शौर  वह
 लक्खी सराय  का  मामला  है  खग खीस राय  मैं
 गया  था  धौर  वहां  मुझे  पता  चला  कि  रेलवे
 प्रोटेक्शन  फोन  ने  निहत्थी  जनता  पर  गोली  बलाई
 जिस  में  एक  की  भृत्मु  हुई  है।  इतना  ही  नहीं,
 रेसस  प्रोटेक्शन  फोर्स  12,  i4  te  te  साथ
 के  लड़को  के  पेट  में  बेयोनेंट  से  बार  क्या  जिम  से
 उसके  पेट  फटे  हैं  7  उस  की  अंतड़ियां  निकली  भरी  ।
 उन  के  माग  हैं--डाटे  जान  शाहे  जिस  को  उम्र
 11  साल  है  tv  दूसरा  हैं  सोनू लाल  मंडल  जिसकी
 32  शाल  उच्च  है|  तीसरा है  बेचन  राम  माम  का
 हद  लड़का  ।  इन  सभी  लोगों  से  मैं  मिला  हू  ।
 गोली  से  शौर  बहुत  ते  नोक  भाव  हुए  हैं।  लेकिन

 महत्वपूर्ण  बात  मह  है  कि  मो  शची  चलाई  चाई
 इसके  लिए  मजिस्ट्रेट  का  कोई  आदेश  नहीं  था  चौर
 बाद  में  मजिस्ट्रेट  को  अनका  इ  जीनडियं  आदेश
 ज्ाप्त  करते  का  प्रवाह  किया  गदर  ।  है ,  तक  तो

 मैजिस्ट्रेट  ने  इन्कार  किया  है
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 अपनी  इस  बरे:्तापूर्ण  कार्रवाई  के  समर्थन  में
 आरपीएफ की०  एफ०  के  लोगो  ने  लखी रस राय  रेलवे
 स्टेशन  में  आग  लगाई,  गोडाउन  में  भो  भाग
 खाई  और  उस  से  कुछ  सरकारों  कर्मचारी  भी
 सम्मिलित  थे  t  सब  डिविजनल  मैजिस्ट्रेट  ने  एक
 सप्लाई  इंस्पेक्टर  को  भी  इस  सिलसिले  मे  निलम्बित
 किया  है  ny  प्रार०पी०एफ०७  के  द्वारा  यह  जो  गाली
 और  बैनट  चलाए  गए  इससे  दस  लोग  घ/यल

 हुए  ।  इनको  देखने  के  लिए  मैं  मगेर  अ्रस्पताल  भें
 गया  था  wet  एक  लड़के  की  हालत  बहुत  ही
 जबिन्ताजनक  थी  a  सीरिया  का  लड़का  था  उसका
 माम  तीरों  यादव  करके  था  ।  उसके  पेट  में  गोली
 लगी  हुई  थी  ।  उसको  निकालने  का  कोई  प्रबंध
 नहीं  हो  सका  क्योंकि  वहा  खून  नहीं  था  1  जब
 में  पहुंचा  ता  चीफ  सैकेटरी  को  टेलीफोन  करने  के
 बाद  उसने  रात  में  वैन  भेजा  और  इन  दा  धायल
 लड़को  को  जिन  का  इलाज  भंगुर  अस्पताल  में  नहों
 हो  रहा  था  मेरे  भर  कपिल  देव  माह  के  टेलीफोन
 करने  के  बाद  पढना  अस्पताल  में  बुलाया  गया,
 वहा  उनका  इलाज  हो  रहा  है  ।  मेरी  मांग  है  कि
 रेल  मंत्रों  इसके  बारे  में  एक  बयान  दें  ।  गोली  कांड
 मे  जौर  बैनर  बाजे  में  भी  जो  लोग  धायल  हुए
 है  और  एक  मर  गया  है  उनको  पूरा  मुआवजा
 दिया  जाए  जैसे  सिराजु  कोइ  मैंने  उठाया  था
 इलाहाबाद  जिले  का  उस  में  भी  मरें  हुए  लोगों  को

 मुझ्ावद्धा  दिया  गया  भा  ।

 तीसरी  बाल  यह  है  कि  श्राप  स्वयं  आदेश  दे
 ि  सदन  की  शक  कमेटी  बनाई  जाएं,  बह  लक्खी-
 राय  में  जाए  धौर  सभी  जगह  जाए  वहां  जहा
 कार  पी०  एक०  मे  ऐसा  किया  है,  खेलने  प्रौदेवलन
 फंसे  रेलवे  की  हिफाजत  करते  के  अजय  रखने  का
 विनाश  करने  से  लगा  है,  रेलवे  डेस् ट्रक शन  कोसे
 है  t  रेख  के  बेसन  में  जो  चोरो  होती  है,  लूट  होती
 है  लड़के  लोग  इसका  विरोध  कर  रहे  थे  इसलिए
 दुश्मनी  निकालने  सिए  शौर  बदला  लेने  के  लिए
 बारह  बारह  भौदटू  चौदह  साल  के  लड़को  के  ऊपर
 बैन  चार्ज  1... उ  मेमों  है  ।  उस  शक्य  को  यदि  भाप
 देखते  तो  पता  चलता  ।  यहां  लड़के  कहने  ले  हैं
 कि  भि निस् दंश  को  हां  भेड़िये  उसका  भी  पेट
 फाड़ने  का  काम  हुआ  सोच  कहां  करेंगे।  बारह  सौर
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 wee  साल  के  लड़को  के  ऊपर  बनद  चार्ज  होता
 है  7  इसलिए  मेरी  भाग  है  कि  ते  केवल  उसका
 वक्तव्य  हो,  न  केबल  उन  को  मुहावरा  दिया  जाय
 बल्कि  श्राप  इस  सदन  की  एक  कमेटी  बनाइए  और
 रेलवे  प्रोटेक्शन  फोर्स  के  जो  कारनामे  हैं  उस  की
 पूरी  जांच  वह  करे  t  फोर्स  को  तत्काल  बरखास्त
 करने  का  काम  हम  लोग  करें  -  यह  आक्रमण  कर
 रहा  है  निहत्थी  जनता  के  ऊपर  शौर  बच्चों  के
 ऊपर  ।

 अन्त  में  एक  बात  धौर  कहना  चाहता  हू  ।
 दसरे  इलाकों  में  भी  मगेर,  देवगढ़  ग्राही  में
 (व्यवधान)  यह  जमुई  के  एक  लड़के  का
 फोटो  है,  i2  सान  का  लड़का  है,  इस  का  दांत
 भ्र ौर  मह  सब  छा  नाट  श्री  की  गाली  से  उडा  विया
 गया  ।  मैं  उस  से  मिल  वर  पाया  हु  ।  i2  साल
 के  लड़के  ये  प्रा नन्द  मार्गी  हैं,  और  एस०  एस०  के
 हैं,  कम्युनिस्ट  है  नक्सलवादी  है  या  कौन  है?

 मगेर  में  गोपाल  पेपर  मिल  जो  काला  बाजार
 करने  वाले  आदमी  को  है  उस  का  स्टार  लोगों  ने
 जलाया  ।  एक  लड़का  गाली  से  मरता  है  V  बड़ी
 दर्दनाक  कहानी  है  ।  उस  की  टांग  पक  कर  एक
 फर्लाग  तक  उस  को  घसीट  कर  ले  गए  है  1  सारी
 सडक  खून  से  भरी  हुई  थी  |  सैकडों  लोगो  ते  यह
 घटना  देखी  है।  (व्यवधान  )

 MR.  DEPUTY  SPEAKER:  All  this  is
 the  work  of  Railway  Production  Force

 wht  शु  लिमये  लालो  मराय  में  है  v

 मैं  कहता  चाहता  हू  भ्रम  वहा  के  लोगो  का
 खाने  को  नहीं  मिल  रहा  है  1  राशन  की  दूकान  में

 राशन  नहीं  है  केन्द्र  से  माग  है  कि  जल्दी  वहा
 राशन  पहुंचाने  का  दाम  बारे  घोर  इन  घटनायें

 की  जांच  कराई  जाय  ।  मैंने  गिर  साहब  घौर

 अवसर  साहब  से  मिल  कर  सारी  घटनाएं  उन  मे

 मामले  रखी  हैं।

 MR  DEPUTY  SPEAKER  .  |  think  if
 what  Mr.  Madhu  Limaye  has  said  true,
 it  is  8  very  sad  and  serious  matter  The
 Minister  himself  is  here  He  has  hear  d  and,
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 (Mr.  Deputy-Speaker])
 I  think,  he  should  come  forward  with  a
 statement  Mr.  Madhu  Limaye  met  me  at
 40  30  in  the  morning  and  I  gave  the  consent
 after  considering  the  matter.

 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  Sir,  on  4th  when  myself  and  Mr.
 Madhu  Limaye  had  raised  a  similar  issue
 about  Chirathu  firing,  you  were  kind  enough
 to  give  a  directive  to  the  Home  Minister  to
 make  a  statement.  Inspite  of  a  categorical
 directive  no  statement  has  come  Again
 today  a  more  ghastly  episode  has  कटा
 place  and.  as  such,  you  should  direct  the
 Home  Minister  and  the  Railway  Minster
 to  make  ्य  statement.

 SHRI  S.  M.  BANERJEE  (Kanpur):  In
 this  case,  he  has  mentioned  about  the  RPF
 Durirg  the  discussion  on  Bihar,  many
 Members  of  Parliament  had  pointed  out  the
 ghastly  murders  and  the  brutal  action  of  the
 RPF  You  have  directed  that  the  Railway
 Minister  should  make  a  statement  on  this.
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 These  young  boys  and  girls  of  3  years
 age  have  been  made  the  targets  of  attack
 by  the  RPF.  What  has  been  the  result  ?
 After  all,  there  should  be  some  limit  to  the
 nature  of  brutality

 SHRI  JYOTIRMOY  BOSU  (l):amond
 Harbour)  :  It  has  come  out  in  the  press  ex-
 tensively  that  they  are  scrapping  the  wheat
 wholesale  trade  take-over.  It  has  been
 coming  out  in  the  press  continuously  for
 three  days.  How  is  it  that  the  House  has
 not  been  taken  into  confidence  ?

 PROF.  MADHU  DANDAVATE :  Before
 you  go  over  to  any  other  subject,  I  would
 submit  that  we  are  not  going  to  allow
 Government  to  swallow  this  murder.  We
 want  to  know  when  the  statement  on  the
 Bihar  incident  is  cOming.  We  would  like
 to  kaow  whether  you  are  giving  a  categori-
 cal  directive  to  the  hon.  Minister.  Let  the
 hon.  Minister  make  it  clear  that  o  statement
 ts  going  to  be  made.

 MR.  DEPUTY-SPEAKER  -  He  will  get the  facts  and  will  put  the  facts  before  the
 House  as  early  as  possible
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 PROF.  MADHU  BANDAVATE  :  We
 must  know  it  from  the  han.  Minister.  Let
 the  hon.  Minister  give  the  assurance.

 MR.  DEPUTY-SPEAKER  :  If  this  is  the
 way  that  hon.  Members  are  going  to  run  the
 House,  I  do  not  see  what  the  use  of  the
 chair  is.

 When  the  Chair  has  said  to  the  hon.
 Minister  that  this  is  sad  and  he  should  come
 forward  with  ६  statement  as  early  as  possi-
 ble,  over  and  above  that,  the  hon.  Member
 wants  the  hon.  Minister  to  give  an  assurance
 as  if  the  word  of  the  Chair  has  no  value
 and  the  assurance  of  the  hon.  Minister  has
 more  value.  This  is  not  the  way  how  to
 run  the  House.

 श्री  राभाप्रबतार  शास्त्री  (घटना)  हाउस  तो
 कल लग  ही  बैठेगा,  उस  के  बाद  तीन  दिन  की

 छुट्टी  है,  थे  कहेगे  कि  लाठ  2  को  प्रायेंगे  ।  लेकिन
 आप  आदेश  दें  तो  वें  कल  बयान  दे  सकते  हैं।

 SHRI  SAMAR  GUIIA  (Contai):  i  want
 to  submit  one  thing  I  quite  appreciate
 what  you  have  said  just  now.  You  have
 already  directed  the  Railway  Minister  to
 make  a  statement,  and  it  is  expected  that
 the  Railway  Minister  will  come  forward
 with  a  statement.But  there  are  two  parts  of
 it.  One  part  is  about  the  savagery  commit
 ted  by  the  RPF.  The  other  part  is  about
 the  ghastly  incidents  in  different  parts  of
 Bihar,  and  the  reports  about  how  the
 police  and  the  CRP  behave,  in  fact,  bar-
 barously  behave  with  people  there  .

 MR.  DEPUTY-SPEAKER  :  That  हि  9
 different  matter.

 SHRI  SAMAR  GUHA  :  What  about
 that  part  of  the  statement  made  by  my
 hon  friend  Shri  Madhu  Limaye  that  the
 Home  Miniater  should  come  forward  with
 a  Mutoment  about  whet  actually  bapper
 ed  and  how  the  police  behaved  end  what
 the  CRP  did?  ri  want  to  draw  your  al
 fention  to  that  part  of  Shri  Limaye’s  state-
 ment.  (Interruptions)
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 MR.  DEPUTY-SPEAKER:  If  hon.
 Members  go  on  talking  together,  how  can
 I  ever  guide  the  proceedings?

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)  :  We  have  to  talk  at  the
 top  of  our  voice;  then  only  we  shall  get  a
 chance  to  speak.

 MR.  DEPUTY-SPEAKER  :  If  he
 mukes  me  understand  what  he  says,  he
 will  find  me  the  most  receptive  person.

 Now,  let  me  make  this  point  very  clear.
 ‘The  statement  of  the  Railway  Minister
 will  refer  only  to  the  alleged  action  of
 the  RPF.  The  question  of  what  the  CRP
 hay  done,  if  they  have  done  it,  under  the
 orders  of  the  State  authorities,  and  what
 happened  in  Bihar  where  there  is  a  State
 Government,  are  different  questions,  and
 they  cannot  be  mixed  up  with  this.

 SHRI  SOMNATH  CHATTERJEF
 (Burdwan)  :  I]  beg  to  bring  to  the  notice

 of  the  House...

 MR  DEPUTY-SPEAKER  :
 ust  Mentiun  ‘it

 He  may

 SHRI  SOMNATH  CHATTERIJFE  :
 {  hawe  given  notice  already.

 MR.  DEPUTY-SPEAKER  :  I  have  not
 vot  it.  Anyway,  since  hon.  Members  are
 ill  working  under  some  steam,  they  can

 let  it  off  and  so  let  the  hon.  Member  say
 something.

 SHRI  SOMNATH  CHATTERIEE  :
 But  this  is  another  important  matter

 MR.  DLPUTY-SPEAKER  :  He  need
 70  read  out,  but  he  may  just  mention  it.

 SHRI  SOMNATH  CHATTERJEF  *
 T  shall  say  it  very  briefly.

 This  is  with  regard  to  the  second  bridgo on  the  river  Heoghly  in  Calcutta.  This
 Matter  has  been  taken  up  by  the  Central
 Government,  and  the  Central  Government
 hve  provided  funds,  of  courte,  on  paper
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 it  seems,  and  the  Prime  Minister  had  laid
 the  foundation-stone  for  this  in  ‘1972.

 MR.  DEPUTY-SPEAKER  :  He
 taised  this  before  also.

 hag

 SHRI  SOMNATH  CHATTERJEE  :
 This  was  promised  before  the  elections
 and  after  the  elections,  but  these  promises
 have  still  not  been  fulfilled.  The  State
 PWD  Minister  has  made  a  statement  in
 Calcutta  that  this  has  been  approved  by
 the  Forcign  Investment  Board  and  only
 formal  clearance  from  the  Union  Finance
 Ministry  was  awaited,  and  unless  the  sanc-
 tion  5६  given  before  3Ist  March,  1974,  हम
 appears  that  the  foreign  consultancy  firm
 which  has  been  engaged  will  disassociate
 itself  from  the  construction  project,  and
 that  means  that  the  whole  object  is  to
 scuttle  this  project  which  is  so  vital  for
 West  Bengal;  this  procrastination  is  noth-
 ing  but  going  back  upon  the  assurance
 which  was  given,  which  now  it  appears
 was  given  only  for  securing  votes  and  for
 nothing  else.  Therefore,  the  Union
 Finance  Minister  stoutd  immediately  give
 clearance  for  project.

 DEMANDS  FOR  GRANTS,  1974-75

 Ministry  of  Information  and  Broad
 casting—Contd

 MR.  DEPUTY-SPEAKER  :  We  now
 resume  discussion  and  voting  on  the  De-
 mands  for  grants  under  the  control  of  the
 Ministry  of  Information  and  Broadcasting
 along  with  the  cut  motions  moved.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  :  I  have  written  to  you  giving
 a  Notice  of  a  very  serious  matter.  There
 is  a  very  serious  news  item  on  the  front
 page  of  the7imes  of  Irdia  today  that  a
 Central  Cabinet  Minister,  Shri  Kamlapati
 Tripathy,  had  while  he  was  Chief  Minis-
 ter  of  UP  given  permit  to  a  bogus  firm
 to  export  1,000  tonnes  of  bajia  to  Guja-
 rat  by  rail,  The  Minister  concerned
 should  come  forward  with  a  statement  of

 personal  explanation.


